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Central AdministrativeTribunal 

M.A.No.91/91 
HYDERABAD BENCH : AT 1-IYDERABAD. 

in 
R • P • No. 5/91 

in 
O.A. No. 684/89. 	 Date of Decision: 

$ • sreeram 	 tioner. 

Shri p-Krishna Ratidy 	 Advocate for the 
petitioner (s) 

Versus 

The General Manaqer, 	 spondent. 

s;cunderabad&2others 
Shri N.R.Devaraj, 	 Advocate for the 

SC for Railways 	 Respondent (s) 

CORAM: 
THE HON'BLE MR. J.tqarasimha Murthy : Member(Judl) 

THE HON'BLE MR. R.Balasubramanian : Member(Admn) 

Whether Reporters of local p'apers may be allowed to see the Judgement? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 

-Remarks of Vice Chairman on columns '1, 2, 4 
(To be submitted to Hon'ble Vice Chairman where he is not on the Bench) 

HJNM HRBS 
M(J) M(A) 



- 	 IN THE CENTRAL ADMINISTRATIVE TRIBUNAl4 : HYDERABAD BENCH 
AT HYDERABAD. 

M.A. No. 91/9 1 
in 

R • P • No. 5/91 
in 

0.).,. No. 684/89. Date of Judment'SI 

S.Sreeram 
	 Applicant 

Vs. 

The General Manager, 
South Central Railway, 
Rail Nilayam, 
Secunderabad. 

The Chief personnel Officer, 
South Central Railway, 
Secunderabad. 

The Secretary, 
Railway Service Commission, 
South Central Railway, 
IRISET Complex, 
Secunderabad. 	 .. Respondents 

Counsel for the Applicant a Shri P.ICrishna Reddy 

Counsel for the Respondents : Shri N.R.Devaraj, 
SC for Railways 

CORMI: 

Hon'ble Shri J.Narasimha Murthy : Methber(Judl) 

Hon'ble Shri R.Balasubramanian : Member(Admn) 

I Judgment as per Hon ble Shri R.Balasubramsnian, 
Member(Admn) 
(In circulation). 

This review petition is filed by Shri S.Sreeram 

under Rule 17 of the Central Administrative Tribunal 

(Procedure) Rules, 1987 seeking a review of the judgment 

in 0.A.No.684/89 delivered on 18.9.90. He has also filed 

M.A.No.91/91 seeking a condonation for the delay of 78 da 

/ 	in filing the review petition. According to Rule 17 of t1 



-2-. 

Central Administrative Tribunal (Procedure) Rules, 1987 

a review petition has to be filed within 30 days from the 

date of the order. In this case the review petition is 

filed after a delay of 78 days. The reason for this delay 

is given in M.A.No.91/91 as due to the applicant being aiM 

from his place when his Advocate wrote to him a letter and 

due to his illness. in support of his illness he has 

enclosed a certificate dated 6.1.91 issued by a doctor 

at Ongole stating that he was under his treatment from 

10.10.90 for Amoebic Hepatitis. The reasongiven Ss hardl 

convincing. We, therefore, do not see akeason to condon 

the delay of 78 days in filing this review petition and 

accordingly dismiss the M.A.No.91/91 with no order as to 

costs. 

.2. The review petition therefore is not entertailild. 

J.Narasimha Murthy ) 	 C R.Balasubramanian 
Member(Judl). 	 Member(Admn). 

Dated c 	January, 1991. 
puty Regastrar(J, 

To 
The General Manager, S.C.Rly, Railnilayam, secunclerabacj. 
The Chief Personnel Officer, s.C.Rly, ecunaerabad. 
The becretary, Railway service commission, S.C.Rly, 

IRISET Complex, becunderabad. 
One copy to Mr.P.Krishna Reddy, Advocate CAT.Hyd. 
One copy to Mr.N.R.Devraj, bC torRlys, CAT. Hyd. Bench. 
One copy to Hon'ble Mr.J.Narasimha Murty, )tmber(j)ClC.Hyd. 
One copy to Hon'ble Mr.R.Balasubramanjan, Member(A)cAT.Hyd, 
One spare copy. 

pvm 
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TYPED BY 	 COMPARED BY 

IN THE CENTRAL AaIINISTRATIVE TRIBUNAL 
HYDERABAD BENCH HYDERABAD 

TFJEJ-ION'BLE MR.B.4.JAYASIMHA : V.C. 

Alt 
THE HON'BLE MR.D.4JRYA RhO : M(J) 

THE HON'BLE MR.J.NARASIMJTA Muctry:M(J) 
AND 	

•1 THE HON'BLE MR.R.PALASUBBAMANIAN:N(A) 

Dateds73- 3 -iggi. 

O4?D& / JtJE1GMENT; 

M.A./RSA....../c. NO. 
in 

&k.No. ç\c -A CVNs. 

O.A.NO. 

Adrnittd and Interim directions 
issued/ 

Alicsq d 

Dispdsed Of'Nd*rect4 
C 	tral Administretive TrWund. 

::je:  

M.A. U dered/Rejected. 

No order as to costs. 




